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In the Jammu And Kashmir High Court

Case No : Writ Petition (C) No. 857 Of 2024, Civil Miscellaneous No. 2245 Of 
2024

Haseena Akhter APPELLANT

Vs

UT Of J&K And Others RESPONDENT

Date of Decision : 29-04-2024

Acts Referred:

Citation : (2024) 04 J&K CK 0029

Hon'ble Judges : N. Kotiswar Singh, CJ;Moksha Khajuria Kazmi, J

Bench : Division Bench

Advocate : Bhat Fayaz Ahmad, Mubashir Malik

Final Decision : Disposed Of

Judgement

Heard learned counsel for the parties.

By the medium of the present writ petition, the petitioner seeks to challenge the
order dated 02.04.2024 passed by the learned Central Administrative Tribunal,
Srinagar, whereby the learned Tribunal without granting any interim relief to the
petitioner has only issued notice. However, the learned Tribunal has issued notice
in the interim application as well and the matter has been directed to be listed
again on 3rd of June, 2024.

Keeping in view the issue raised in the writ petition, we are of the opinion that
this writ petition can be disposed of at its threshold by requesting the learned
Tribunal to consider the application for grant of interim prayer sought by the
petitioner on the next date of hearing i.e., 03.06.2024 or before that on any date
as may be determined by the Tribunal on the application that may be filed by the
petitioner for preponement.

Accordingly, the writ petition is disposed of with a request to the learned Tribunal
to consider the interim application of the petitioner on merits and decide the
same as expeditiously as possible.
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Writ petition shall stand disposed of along with interim application.
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